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Subject: Status Note on Voluntary Liquidation Process 

Section 59 of the Insolvency and Bankruptcy Code, 2016 (Code) provides that a corporate 

person who intends to liquidate itself voluntarily and has not committed any default may 

initiate voluntary liquidation proceedings under the provisions of Chapter V of the Code. The 

IBBI (Voluntary Liquidation Process) Regulations, 201 7 govern the process. 

2. A corporate person may initiate a voluntary liquidation proceeding if majority of the 

directors or designated partners of the corporate person make a declaration to the effect that (i) 

the corporate person has no debt or it will be able to pay its debts in full from the proceeds of 

the assets to be sold under the proposed liquidation, and (ii) the corporate person is not being 

liquidated to defraud any person. Within four weeks of the declaration, a special resolution 

needs to be passed by majority of the members of the corporate person requiring the corporate 

person to be liquidated and appointing an Insolvency professional to act as the liquidator. The 

liquidation proceedings are deemed to have been commenced from the date of passing of this 

resolution. If the corporate person owes any debt to any person, creditors representing two­

thirds in value of debt of the corporate person also need to approve the resolution passed by its 

members within seven days of such resolution. 

3. The liquidator makes a public announcement within five days from his appointment calling 

upon stakeholders to submit their claims within thirty days from the liquidation commencement 

date. The announcement is published in one English and in one regional language newspaper, 

on the website, if any, of the corporate person and on the website, if any, designated by the 

Board for this purpose. The liquidator submits a preliminary report to the corporate person 

within forty-five days from the liquidation commencement date, detailing the capital structure 

of the corporate person, estimates of its assets and liabilities as on liquidation commencement 

date, the proposed plan of action, etc. He verifies the claims submitted within thirty days from 

the last date for receipt of claims and prepares the list of stakeholders within forty-five days 

from the last date for receipt of claims. He endeavors to recover and realize all assets of and 

dues to the corporate person in a time-bound manner for maximization of value for the 

stakeholders. The liquidator distributes the proceeds from realization within six months from 












